NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI
Comp. App. (AT) (Insolvency) No. 772 of 2020

IN THE MATTER OF:

ITFL Finance Ltd. ...Appellant

Versus

AVJ Developers (India) Pvt. Ltd. & Anr.

Through RP ...Respondents

Present:

For Appellant : Mr. Ramji Srinivasan, Senior Advocate with
Mr. Suresh Dutt Dobhal, Mr. Nirmal Goenka,
Advocates

For Respondents : Mr. Abhishek Anand and Mr. Viren Sharma,
Advocates for RP

ORDER

(Through Virtual Mode)

10.09.2020 After hearing the learned counsel for the parties, we find that
no order has been passed on merit. However, we are constrained to say that
Interlocutory Applications Nos. 3125 of 2020; 1261 of 2020 and 2205 of 2020
pending for consideration before the Adjudicating Authority are required to be
heard and disposed of at the earliest.

Since the matter is stated to be listed before the Adjudicating Authority
(National Company Law Tribunal), New Delhi Principal Bench tomorrow i.e.
11.09.2020, this appeal is disposed of with direction to the Adjudicating
Authority to hear the aforesaid applications and make all endeavours to dispose
off them within two weeks.

Registry is directed to communicate this order to the Adjudicating
Authority today itself.

[ Justice Bansi Lal Bhat ]
Acting Chairperson

[ Justice Anant Bijay Singh ]
Member (Judicial)

[ Shreesha Merla ]
Member (Technical)
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